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*304. SHRI UMANATH :
SHRI E. K. NAYANAR :
SHRI K. RAMANI :
SHRI P, P. ESTHOSE .

‘Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether the Second Wage Board
for Cement Industry has submitted its
report;

(b) if so, whether Government have
taken any decision thereon;

(c) if the reply to part (a) above
be in the negative, the reasons for the
delay; and

(d) when the report is likely to be
submitted ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) Yes, Sir. The report of
the Wage Board was submitted to the
Government on 14th August, 1967,

(b) The recommendations made in
the report are being examined. °

{¢) and (d). Do not arise.

SHRI UMANATH : In view of the
fact that after the appointment of this
Wage Board the submission of the re-
port has taken such a long time and the
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workers bhad no relief whatsoever, I
would like to know whether Govem-
ment have fixed any time limit for their
consideration and decision; if so, when
do the Government hope to announce
their decision in this regard ?

SHRI HATHI : The decision will be
announced, I hope, very shortly—with-
in a fortnight or so. That is my expec-
tation. Secondly, perhaps interim relief
was given.

SHRI UMANATH : No interim re-
lief was given. That is why I am ask-
ing this.

SHRI HATHI : No; it was given
5.48 to all the workers covered
First Wage Board with effect from
Ist January, 1965.

the
the
SHRI UMANATH: In the Indian

years there should not be any revision.
That means, immediately after five years
they are entitled to a second wage revi-
sion. Now, the wage boards are free
to make their own recommendation as
to the date of implementation. But I
would like a know from the Govern-
ment, since according to this under-
standing at the Indian Labour Confer-
ence the workers will be entitled to a
second revision immediately after five
years, whether Government would
assure this House that whatever recom-
mendations are finalised the decision or
agreement of the unions will be im-
plemented with retrospective effect,
that is, from the date of appointment
of this Commission.

SHRI HATHI: I think, the Wage
Board will take this into conmsideration;
they will also recommend the date of
implementation of the award.

SHRI UMANATH : My question is
whether Government will assure this
House—it is in the hands of the Gov-
ernment—that  irrespective of the re-
commendation of the Commission, since
the understanding at the Indian Labour
Conference is that immediately after
five years they will be entitled to an-
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other wage revision, if the recommenda-
tion js not that it must be implemented
from the date of appointment of the
Commission, the Government will
undertake the responsibility of imple-
menting it from the date of appoint-
ment of the Commission.

SHRI HATHI: 1 will examine, 1
will not be able to give an off-hand

reply.

SHRI K. RAMANI : In view of the
long delay in submitting the Wage
Board recommendations and also in
view of the recommendations of a num-
ber of other wage boards which have
recommended interim relief to the con-
cerned workers and, further, in view of
the decontrol of cement and the indus-
try making a huge profit, and, out of
that profit, a portion has already been
distributed as donations to several poli-
tical parties, why did the Government
not consider such an important thing
to give interim relief to the cement
workers? In the First Wage Board,
they did not provide for that and also
in the Second Wage Board why they
did not take such a step? Is it the
policy of the Government that the
cement workers should not get any in-
terim relief ?

SHRI HATHI : I said that the inte-
rim relief has been given.

SHRI K. RAMANI :
been implemented.

SHRI NAMBIAR : It is only stated
but not implemented.

That has not

SHRI1 HATHI : This is my informa-
tion. The Board unanimously recom-
mended an ad hoc interim relief of
Rs. 5.48 to all workers covered by the
First Wage Board with effect from 1st

_ January, 1965, at their meeting held at
Jaipur on 8th February, 1965. The
Government accepted the recommenda-
tions by Resolution dated 31st May,
1965. From the reports received from
the State Governments, it appears that
these recommendations have been fully
implemented.

-
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PRICE OF Sugar ‘

. +
*306. SHRI S. M. BANERJEE :
SHRI V. KRISHNAMOOR-
THI : .

Will the Minister .of FOOD AND
AGRICULTURE be pleased to state: '

(a) whether it is a fact that sugar
in open market is being sold in big
cities at Rs. 6 to 8 per Kilo;

(b) if so, the steps taken to fix the
price of sugar in the open market; and

(¢) whether this matter has been
taken up with the State Governments,
and if so, the steps taken by them in
this regard ? .

THE MINISTER - OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). Up to 22nd November, 1967
the Central Government was allotting
monthly quotas of sugar to individual
States and arrangements for distribution
of sugar at fixed prices within the
States were made by the State Govern-
ments. No sugar was allotted for sale
in the open market. With effect from
23rd November 1967, however, some
sugar has been released for free-sale in
the open market. The price of this
sugar will be established after its arrival
in the market. It is not proposed to
fix any price, for such sugar.

SHRI S. M, BANERJEE : I would
like to know what were the circums-
tances under which Government decid-
ed to have a partial decontrol of sugar.

‘Is it a fact that after this announce-

ment, the price of sugar in the open
market has gone up by at least Rs. 2 to
Rs. 3 or more? I would like to know
whether any price is being fixed for
sale in the open market and, if so, what
is the price?

SHRI ANNASAHIB SHINDE : It
has been made specifically clear. Sugar
is: being distributed in the country under
two categories, The first is controlled
category and that would go with con-
trolled price. The sugar which is made
available, under second category, for
free market sale would be sold at open





